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locreai^ Reiervatloii from
and to Bwtoda

4806. PROF. P. G. M A V A L A N K A R ; 
Will The Minister of R A ILW AYS 
be pleased to state:

(a) whether Government are aware that 
a good number of people tncluding Hon’ble 
Members of Parliament from Gujarat who 
travel by the Rajdhani Express and other 
daily Delux and fast trains running between 
Delhi and Bombay, get in and get down at 
Baroda and then make onward journeys 
in Gujarat since the metre gauge travel 
between Delhi and Ahmedabad is terribly 
time-consuming;

(b) if  so, whether Government propose to 
increase the reservations quotas on these 
trains from and to Baroda;

(c) whether there is proposal to provide 
fast connecting trains at Baroda for onward 
travel to Ahmedabad and/or Surat on the 
above mentioned trunk lines between Delhi 
and Bombay; and

(d) if  so, broad details thereof?

T H E  M IN ISTER  O F R A IL W A YS 
(PROF. M ADH U D A N D A V A T E ): (a) and
(b). An analysis of traflic moving Irom 
Ahmedabad to Delhi via Metre Gauge and 
via Vadodara on Broad Gauge has revealed 
that bulk of passengers are travelling via Metre 
Gauge route, the same being cheeper.

Adequate quota has been provided at 
Vadodara and at Ahmedabad for passengers 
travelling to Delhi on Broad Gauge route.

(c) and (d). Suitable connecting trains 
already exist for travel between Ahmeda­
bad and Delhi via Vadodara.

K  JC. Express

4807. SHRI K . A. RAJAN: Will the 
Minister of RA ILW AYS be pleased to 
state:

(a) the minimum distance restrictions 
for travel by K .K . Express;

(b) whether Government are aware that 
the Railway authorities in Kerala are not 
issuing tickets at no other stations than 
Trivandrum Central to places like Vijaya­
wada, Nagpur, Itarsi etc.; and

(c) if  so, what steps are being taken to 
rectify this position?

T H E  M IN ISTER  O F R A IL W A YS 
(PROF. M AD H U  D AN D AVATE). (a) As 
125 Drt/126 Up Kerala-Kamataka Express 
trains, have bera introduced, to cater mainly

to long distance fmffic, on these routes, 
instructions have been issued for regulating 
passenger traffic on these trains as under:

In the Down direction i.e. from Trivan­
drum Central/Bangalore to New Delhi 
Bangalore/Trivandrum Central stations book 
passengers for NagpUr and beyond. Quotas 
have been allotted to the intermediate sta­
tions. These Intermediate stations viz 
Quilon, Kottayam, Emakulam Jn., Trichur 
Olavakkot, Coimbatore, Erode, Salem, Rehi- 
gunta, Vijayawada etc. book passengers 
to the extent o f quotas allotted to them 
observing a distance restriction of 600 Kms. 
Bangalore and Trivandrum Central stations 
abo book passengers for the above mentioned 
intermediate stations to the extent o f quoto 
allotted to each o f them. In the la.<it lap o f 
journey which is Jhansi for Delhi bound 
tram, passengers are booked to the extent 
of accommodation available, on arrival of 
the train at the platform in order to make 
full use of the available accommodation 
in the train.

In the Up direction i.e. from New Delhi 
to Bangalore/Trivandrum Central, New 
Delhi station books passengers for Vijaya­
wada and beyond. Quotas have been allo­
tted to intermediate stations. These inter­
mediate stations viy. Jhansi, Bhopal, Nagpur, 
Vijayawada etc. book passengers to the 
extent of quotas allotted to them observing 
a distance restriction of 600 Kms. 
New Delhi station also book passengers 
for the intermediate stations to the extent 
of quotas allotted to each o f them. In the 
last lap of journey which is Renigunta for 
the portion of the train going to Bangalore 
and Coimbatore for the portion of the train 
going to Trivandrum Central, passengers 
are booked to the extent o f accommodation 
available, on arrival of the train at the plat­
form in order to make fiill use o f the available 
accommodation.

(b) A few complaints to this effect have 
been received from the public and through 
the Press.

(c) Southern Railway has been asked to 
reinforce and clarify the instructions as 
contained in (a) above to stations on that 
Railway for proper and strict compliance 
to eliminate complaints from the public.

Plan for conatracdag a FertiUscr 
plant called ‘Narmada Valley*

4808. SH R I AH M ED  M. P A TEL: 
Wm the Minister o f PETR O LE U M  AN D  
C H E M ICALS A N D  FE R TIL IZE R S be 
pleased to state:

(a) whether there is any plan to con­
struct a fertilizer plant called “ Narmada 
Valley” in th« Distfict o f Barooach o f 
Gujarat; and
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(b) I f  so, the progress made in this 
respect?

T H E  M IN IS T E R  O F  P E T R O L E U M , 
C H E M IC A L S  A N D  F E R T IL IZ E R S  
(SH RI H. N. B A H U G U N A ): («) and
(b). Yes, Sir. Messn. Gujarat Narmada 
V alley Fertilizer Co. Ltd. have been 
granted an Industrial Licence for setting 
up o f a fertilizer plant in Brooach District 
o f  Gujarat for the manufacture o f 5,94,000 
tonnes o f urea p>er annum. The Company 
Jias already acquired land and has made 
arrangements for water, power and other 
infrastructure facilities. The Company 
has also entered into agreements with 
foreign firms for the purchase o f equip­
ment, know-how, ctc. for the ammonia 
and urea plants.

Posts of Saperlatcadenta lying vacant 
in the Office of District and Ses> 

sions Judge, Delhi

4809. SH R I O M  P R A K A SH  T Y A G I: 
Will the Minister o f LAW , JU S T IC E  AND 
C O M P A N Y  a f f a i r s  be pleased to s*.atc:

(a) how many jjosts o f Superintendents 
are sanctioned in the- oflice o f District 
and Session’s Judge, Delhi;

(b) how many o f them have been 
lying vacant and since when; and

(c) the reasons for not filling up these 
posts for a long time?

TH E  M IN IST E R  OF LAW , JU S T IC E  
A N D  C O M P A N Y  A FFA IR S (SHRI 
SH A N TI BH U SH AN ): (a) to (c). Ac- 

•cording to the information received from 
the Delhi High Court, there are three 
sanctioned posts o f Superintendents in the 

' Office o f IJbtrict and Session’s Judge, 
Delhi. Two of these posts are lying 
vacant since M ay 14, 1974. These two 
posts were created in December, 1971 
and were filled up after interviewing the 
candidates and considering there res­
pective seniority and merit vide orders 
o f  the Chief Justice of Delhi High 
Court dated 5-4-1972. However, one of 
the applicants filed a writ petition against 
the said appointments. A  Division Bench 
o f the Delhi High Court which heard 
the case, set aside the said appointments 
vide its judgment dated 14-5-1974 on 
the ground that the C hief Justice was 
not competent to make the appointments 
and that these should be made afresh. 
Thereafter, it bccame necessary to frame 
rules governing the appointment and 
conditions o f service for the post of 
Superintendent. Pending finalization of 
these rules, no appointments could be 
made to the said posts.
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